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IN THE CENTRAL ADMitli3TRATIVE TRIBUNAL, JAIPUR BEUCH, JAIPUR. 

Date of order: 8.7.1998 

At,dul Samac1 rhan, 3. 1 0:• Shri .ll.t.clul Ma:::ic1 rhan, aged 

about 3~ years, resident of TDM (SWM) working under 

TElecom Manager, Sawaimadhopur • 

••• Applicant. 

Vs. 

1. UnL:·n c·f Incli.:t thr.:.ugh its Secretary, l'1inistry C·f 

~ommuni.:::at ic·n, Telecommunication, 

Sanchar Bhavan, New Delhi. 

2. Chief General Manager, Tele.:·.:.mnruni•:::ati•XJ, Deptt. c.f 

Telecom, Jaipur. 

? 
-'• Telecom District Manager, Sawairnadhopur, Deptt. of 

Telecommunication, Sawaimadhopur • 

••• Respondents. 

Mr.Shiv Kumar - Counsel for applicant. 

CORAM: 

Hon'ble Mr.Gopal ~rishna, Vice Chairman. 

PEF. H•::•N'BLE MP.\3r)PAL rPIE'.HlJA, VE~E ·~HAlFMAN. 

Applicant Abdul Samad Khan, in this application 

under ::.ectic.n 19 O:•f the Administrative Tribunals A·:::t, 1St85, 

has prayed for the following reliefs: 

" ( i) That the respo:.ndents may J:.e directed tc· grant 

the temporary status to the applicant and other 

benefits which are admissible as per O.M dated 

7. 7. s.g and 10.9.93 ( .ll.nne:·:ut·es A~) • Further 

respondents may be directed to grant the temporary 

status with effe,:::t fr.:.m E>.s:. i.e. after completing 

240 days. 

(ii) That the resr; .• :onc1ents may also:. be directEd t•J 

revise the pay of ap~.=·l i cant in 1 ight C·f Anne:·:ures 

A-3 and A-4. 
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(iii) Any other order/direction/reliefs may be 

passed in faVC•Ur C•f ar_::.pl i o::ant \olh i ch may be deemed 

fit 1 just and proper under the facts and 

circumstances of this case. 

(iv) That the cos~ of this application may be 

awarded." 

2. Heard the learned counsel for the applicant. 

? -·. The applicant's case is that he was initially 

app0inted as Casual Driver in the Telecommunication Department 

in the year 1984. However, his services were terminat~d in the 

year 198~.. He challer1ged the termination be f.:·re the Central 

Industrial Tribunal, LTair_::.ur. It is stated by the applicant 

that the aforesaid Tribunal declared the termination order as 

illegal and issued a clirecti·:·n for taking the applicant on 

duty. The applicant wae taken on duty. His grievance is that 

he has not been granted temporary status and that he has not 

teen given any benefit in the light C·f the Scheme C·f the 

Central Government despite the fact that he hae been working 

f.:·r the last at.c.ut 13 years in the de[:'·artment. The learned 

counsel for the applicant has drawn attention to the 

representations ffiade to the respondents at Annexure-A! dated 

nil and Annexure-A: dated 18.9.1995 and he wants that the same 

be decided in terms of Annexures A3 and A4. 

4. In the circumstances, this apr,·licatir:·n is dispc.sed 

of at the etage of admission with the direction to respondent 

No.~ to decide the applicant's repreeentations at Annexuree-Al 

and A-~ in the light of Annexuree A3 and A~, within a period 

c·f ::. months frc.m the date c·f the receir:·t c·f a c·:.py c·f this 

·order. If the applicant is aggrieved by any decieion taken on 

the representations, he may file a separate O.A. 

CKM~ 
( Gopal Krishna) 
Vice Chairman. 


